
FIR No.       310/21 
PS :              S.B Dair 
| y 
U/S:          379/411 IPC 
 
 
13.07.2021 
 
                Proceedings have been conducted through VC. 
      Ld PO is on leave today.  
        

    This is an application for releasing the vehicle bearing no. DL-8CV-

2490 on superdari. 

Present: Ld. APP for the State. 
  Counsel for Applicant. 
 
  Reply has filed by the IO is ambiguous .  Let, detailed reply be filed by 

the IO for 14.07.2021. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.    262/20 
U.S           25/54/59 Arms Act 
P.S           S.B. Dairy 
S/V         Kunnal @ Rohit s/o Jokhu Ram  
 
13.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
        

   

Present: Ld. APP for the State. 
  None for accused. 
 
  This is an application filed u/s 229 Cr.P.C for pleading guilty. 

  Put up the application on 20.07.2021. 

 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.    162/21 
State Vs.  Adrash Tiwari & Ors. 

PS              Bawana 

US             392/397/411/34 IPC 

 

13.07.2021 
 
                Proceedings have been conducted through VC. 
   

     Ld PO is on leave today.  
         

Present: Ld. APP for the State. 
  Counsel for accused. 
 
  This is an application for release of Jamatalashi articles filed on 

behalf of the applicant/accused. 

             Heard. 

  The application is allowed. Seized Jamatalashi articles be released to 

the applicant as per seizure memo. 

             Order dasti. 

 

        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

 

  



e-FIR No.    000379/21 
PS :               S.B. Dairy 
U/S:          379/411 IPC 
 
 
13.07.2021 
 
                Proceedings have been conducted through VC. 
      Ld PO is on leave today.  
        

    This is an application for releasing the mobile phone Vivo S-1 on 

superdari. 

Present: Ld. APP for the State. 
  Counsel for Applicant. 
 
  IO has filed his reply.  Same is taken on record wherein it has been 
submitted that he has no objection if abovesaid mobile be released to the applicant 
by the Court. 
  Instead of releasing the abovesaid mobile on superdari, this Court is 
of the view that the mobile has to be released as per directions of Hon'ble High 
Court of Delhi in matter of “Manjit Singh Vs. State” in Crl. M.C. No.4485/2013 
dated 10.09.2014. 
  Considering the facts and circumstances and law laid down by 
Hon'ble High Court of Delhi, 
1. Mobile in question make Vivo S-1 bearing IMEI No. 863296049325491 be 
released to the applicant by IO on furnishing security bond as per the valuation 
report of Mobile. 
2. IO shall prepare detailed panchnama also mentioning the colour, appearance, 
make and other necessary details of the mobile 
3. IO shall take the colour photographs of the mobile from different angles. 
4. The photographs should be attested and counter signed by the complainant, 
accused and the applicant. Cost of photographs shall be borne by the applicant. 
  Application disposed off accordingly. 
  Dasti copy of order be given to applicant as prayed for.  
   

                  (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.      465/21 
PS :              Bawana 
U/S:          379/411 IPC 
 
 
13.07.2021 
 
                Proceedings have been conducted through VC. 
      Ld PO is on leave today.  
        

    This is an application for releasing the vehicle bearing no. DL-8SA-

P2705 on superdari. 

Present: Ld. APP for the State. 
  Counsel for Applicant. 
 
  IO has filed his reply.  Same is taken on record wherein it has been 
submitted that he has no objection if vehicle be released to the rightful applicant 
by the Court.  
   
  Instead of releasing the vehicle on superdari, this Court is of the view 
that the vehicle has to be released as per directions of Hon'ble High Court of Delhi 
in matter of “Manjit Singh Vs. State” in Crl. M.C. No.4485/2013 dated 10.09.2014. 
 
  Considering the facts and circumstances and law laid down by 
Hon'ble High Court of Delhi,  
 
1. Vehicle in question bearing registration number DL-8SA-P2705 be released to 
the applicant by IO on furnishing security bond as per the valuation report of 
vehicle. 
2. IO shall prepare detailed panchnama also mentioning the colour, appearance, 
make and other necessary details of the vehicle. 
3. IO shall take the colour photographs of the vehicle from different angles and 
also of the engine no. and the chasis no. of the vehicle; 
4. The photographs should be attested and counter signed by the complainant, 
accused and the applicant. Cost of photographs shall be borne by the applicant. 
  Application disposed off accordingly. 
  Dasti copy of order be given to applicant as prayed for. 
 
        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

 

  



FIR No.    371/21 
PS :          Bawana 
U/S:        279/337 IPC 
 
 
13.07.2021 
 
                Proceedings have been conducted through VC. 
      Ld PO is on leave today.  
        

    This is an application for releasing vehicle bearing registration 

number UP-81CF-9589 on superdari. 

Present: Ld. APP for the State. 
  Counsel for Applicant. 
 
  IO has filed his reply.  Same is taken on record wherein it has been 
submitted that he has no objection if vehicle be released to the rightful applicant 
by the Court.  
   
  Instead of releasing the vehicle on superdari, this Court is of the view 
that the vehicle has to be released as per directions of Hon'ble High Court of Delhi 
in matter of “Manjit Singh Vs. State” in Crl. M.C. No.4485/2013 dated 10.09.2014. 
 
  Considering the facts and circumstances and law laid down by 
Hon'ble High Court of Delhi,  
 
1. Vehicle in question bearing registration number UP-81CF-9589  be released to 
the applicant by IO on furnishing security bond as per the valuation report of 
vehicle. 
2. IO shall prepare detailed panchnama also mentioning the colour, appearance, 
make and other necessary details of the vehicle. 
3. IO shall take the colour photographs of the vehicle from different angles and 
also of the engine no. and the chasis no. of the vehicle; 
4. The photographs should be attested and counter signed by the complainant, 
accused and the applicant. Cost of photographs shall be borne by the applicant. 
  Application disposed off accordingly. 
  Dasti copy of order be given to applicant as prayed for. 
 
        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

  



FIR No.    305/21 
PS :          Bawana 
U/S:         25 A. Act. 
S/V           Mohit Gill 
 
13.07.2021 
 
                Proceedings have been conducted through VC. 
      Ld PO is on leave today.  
        

    This is an application for releasing vehicle motor cycle bearing 

registration number HR-51-AT-5254 on superdari. 

Present: Ld. APP for the State. 
  Counsel for Applicant. 
 
  IO has filed his reply as per which release of the said vehicle on 
superdari is being opposed on the ground that the vehicle may be used  
in committing similar crime.  However, this apprehension can not be a ground for 
refusing to release the vehicle. 
  
 
  Instead of releasing the vehicle on superdari, this Court is of the view 
that the vehicle has to be released as per directions of Hon'ble High Court of Delhi 
in matter of “Manjit Singh Vs. State” in Crl. M.C. No.4485/2013 dated 10.09.2014. 
 
  Considering the facts and circumstances and law laid down by 
Hon'ble High Court of Delhi,  
 
1. Vehicle in question bearing registration number HR-51-AT-5254  be released 
to the applicant by IO on furnishing security bond as per the valuation report of 
vehicle. 
2. IO shall prepare detailed panchnama also mentioning the colour, appearance, 
make and other necessary details of the vehicle. 
3. IO shall take the colour photographs of the vehicle from different angles and 
also of the engine no. and the chasis no. of the vehicle; 
4. The photographs should be attested and counter signed by the complainant, 
accused and the applicant. Cost of photographs shall be borne by the applicant. 
  Application disposed off accordingly. 
  Dasti copy of order be given to applicant as prayed for. 
 
        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 



FIR No.    131/21 
PS :            S.B. Dairy 
U/S:        379  IPC 
            
 
13.07.2021 
 
                Proceedings have been conducted through VC. 
      Ld PO is on leave today.  
        

    This is an application for releasing 6 licensed Bullets of .32 bore 

having licence no. 5651/DM/SNP/OCT/12 on superdari. 

Present: Ld. APP for the State. 
  Counsel for Applicant. 
 
  IO has filed his reply.  Same is taken on record wherein it has been 
submitted that he has no objection if articles be released to the rightful applicant 
by the Court.  
   
 
  Instead of releasing the bullets on superdari, this Court is of the view 
that the bullets has to be released as per directions of Hon'ble High Court of Delhi 
in matter of “Manjit Singh Vs. State” in Crl. M.C. No.4485/2013 dated 10.09.2014. 
 
  Considering the facts and circumstances and law laid down by 
Hon'ble High Court of Delhi,  
 
1. 6 licensed Bullets of .32 bore be released to the applicant by IO on furnishing 
security bond as per the valuation report of the bullets. 
2. IO shall prepare detailed panchnama also mentioning the colour, appearance, 
size and other necessary details of the bullets. 
3. IO shall take the colour photographs of the bullets . 
4. The photographs should be attested and counter signed by the complainant, 
accused and the applicant. Cost of photographs shall be borne by the applicant. 
  Application disposed off accordingly. 
  Dasti copy of order be given to applicant as prayed for. 
 
  
        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 



FIR No. 299/21  
U.S         380 IPC 

P.S         S.B. Dairy 

S/V       Unknown 

 

13.07.2021  
 
                 Proceedings have been conducted through VC. 
      Ld PO is on leave today.  
  

    

Present: Ld. APP for the State. 
  Counsel for Applicant. 
 

         This is an application for calling status report.   

         Status report received.  Let, its copy be supplied. 

        Application stands disposed off. 

 
 
 
        (Neha Mittal )   
           Link MM/ Mahila Court-01 
             North/Rohini/Delhi 

 



State  Vs.   Raju S/o Radhey Shyam 
FIR  No.     96/21 
U/s             356,379,411 IPC 
P.S              Bawana 
 
13.07.2021 
 
  Proceedings have been conducted through V.C. 

  Ld PO is on leave today. 

Present:          Ld APP for the state 

    Counsel for applicant  

                         Vide this order, I shall dispose off the bail application moved by 

accused/applicant . 

                          It is submitted in the application that the accused  has been falsely 

implicated in the present case and there is no previous involvement of the 

applicant and no purpose will be served by keeping the accused behind the bars.  

Hence, it is prayed that he be released on bail.   

                           Ld. APP, on the other hand, strongly opposes the bail application. 

                           Arguments heard.  Record perused. 

                           Keeping in view the facts of the case that recovery has already been 

effected and there is no previous involvement of the applicant and TIP has been 

refused by the complainant, no purpose would be served by keeping the accused 

behind the bars. Hence, accused is admitted to bail on furnishing of bail bond in 

the sum of Rs. 10,000/- with one surety of the like amount subject to  condition 

that he shall appear before the court on each & every date.   

                       Application stands disposed off. 

            Copy of order be  sent electronically to counsel for applicant as well as 
Jail Superintendent. 
        
          

                     (Neha Mittal)  
               Link/MM Mahila Court-01 
                        North Rohini, New Delhi. 

 



State  Vs.    Vishal  @ Shankar S/o Ram Gopal 
FIR  No.      24/21 
U/s              25/54/59 A. Act 
P.S               Bawana 
 
13.07.2021 
 
  Proceedings have been conducted through V.C. 

  Ld PO is on leave today. 

Present:           Ld APP for the state 

   Counsel for applicant  

                         Vide this order, I shall dispose off the bail application moved by 

accused/applicant . 

                          It is submitted in the application that the accused  has been falsely 

implicated in the present case and there is no previous involvement of the 

applicant and no purpose will be served by keeping the accused behind the bars.  

Hence, it is prayed that he be released on bail.   

                           Ld. APP, on the other hand, strongly opposes the bail application. 

                           Arguments heard.  Record perused. 

                           Keeping in view the facts of the case that recovery has already been 

effected and charge sheet has already been filed in the court, no purpose would be 

served by keeping the accused behind the bars. Hence, accused is admitted to bail 

on furnishing of bail bond in the sum of Rs. 20,000/- with one surety of the like 

amount subject to  condition that he shall appear before the court on each & every 

date.   

                     Application stands disposed off.  Copy of order be  sent electronically to 

counsel for applicant as well as Jail Superintendent.      

            

                  (Neha Mittal)   
            Link/MM Mahila Court-01 
                        North Rohini, New Delhi. 

  



State  Vs.    Mahesh Khatri @ Bholi 
e-FIR  No.    008370/21 
U/s               379 IPC 
P.S                Bawana 
 
13.07.2021 
 
  Proceedings have been conducted through V.C. 

  Ld PO is on leave today. 

Present:           Ld APP for the state 

   Counsel for applicant  

                         Vide this order, I shall dispose off the bail application moved by 

accused/applicant . 

                          It is submitted in the application that the accused  has been falsely 

implicated in the present case and there is no previous involvement of the 

applicant and no purpose will be served by keeping the accused behind the bars.  

Hence, it is prayed that he be released on bail.   

                           Ld. APP, on the other hand, strongly opposes the bail application. 

                           Arguments heard.  Record perused. 

                           Keeping in view the facts of the case that recovery has already been 

effected and previous involvement of the accused pertains to the year 2013-2014, 

no purpose would be served by keeping the accused behind the bars. Hence, 

accused is admitted to bail on furnishing of bail bond in the sum of Rs. 30,000/- 

with one surety of the like amount subject to  condition that he shall appear before 

the court on each & every date.   

                     Application stands disposed off.  Copy of order be  sent electronically to 

counsel for applicant as well as Jail Superintendent.      

            

                  (Neha Mittal)   
            Link/MM Mahila Court-01 
                       North Rohini, New Delhi. 

  



State  Vs.    1.  Tirlangi Shankar Rao  
                      2.  Girish D.K. S/o Krishan Appa   
e-FIR  No.    483/20 
U/s                379 IPC 
P.S                 Bawana 
 
13.07.2021 
  Proceedings have been conducted through V.C. 

  Ld PO is on leave today. 

Present:           Ld APP for the state 

   Counsel for both accused  

                         Vide this order, I shall dispose off the bail application moved by both 

accused . 

                          It is submitted  by counsel that both the accused have been falsely 

implicated in the present case as they are employees of Bharti Tele Network 

Company  Vishakapatnam and had merely visited Delhi on 16.06.2021 for 

inspection of scrap that was to be purchased.  It is further submitted that they have 

also filed a complaint dt. 25.06.2021 with PS  New Usmanpur as soon as they got  

to know that they were being sold stolen material. Copy of invoice dt. 02.06.2021 

has also been filed along with the application to show the bonafide of accused 

persons. Hence, it is prayed that they be released on bail.   

                           Ld. APP, on the other hand, strongly opposes the bail application. 

                           Arguments heard.  Record perused. 

                           Keeping in view the facts of the case that recovery has already been 

effected, no purpose would be served by keeping the accused behind the bars. 

Hence, both accused are admitted to bail on furnishing of bail bond in the sum of 

Rs. 10,000/- each with one local surety of the like amount subject to  condition that 

they shall appear before the court on each & every date.   

                     Application stands disposed off.  Copy of order be  sent electronically to 

counsel for applicant as well as Jail Superintendent.      

                  (Neha Mittal)   
            Link/MM Mahila Court-01 
                       North Rohini, New Delhi. 
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